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CENTRAL aDMINISTAATIVE TRIBUNAL, JhsALPUR BENCH, JABaALPUR

Original application No. 53 of 2009
Jepalpur, this the 5th day of Decemper, 2003

Hon'ble Shri Me.Pe. Singh, Vice Chalrman
Hon'ble shri G, Shanthoppg Judicial Member

Har govind ieli, S/o0. Late Shri

rRem Chend Mali, aged dout 62 yesrs,

xetd, as ixtra Departmental Mail

Carriel?, Ganm & gSt s Bardwaha B 4O,

VIA - Gulgenj - 471301 ] _
Distt. Chhatarpur (ileFe) ees Applicant
(By sGvocate = Shri Rajencra Shrivastava)

Vver sus

l. Union of Inuia,
Throuch its Secretary,
Deptt . of Postal, Delk Bhawan,
Sansced Marg, New pLelhi,

Ze Principal Chief Post MHaster
Ceneral, l.Pe Circle, Bhopal
(I’l oP o) [}

3e Superintendent of Post,
Chhaterpur Division, Dék-Riana Chaurchs,
Chhatarpur (fiePe) e

4 Sub-Divisicnal Inspector
(Postal), Chhatarpur wWest Sube-
Division, Chhaterpur (H.P.)

471001 eee Respondents

By advocate - sShri Om Namdeo) .

O & L & » (Oral)

By Ge Shantheppa, Judicial Mermber -

The doove Original application is fileg Seeking the
following main reliefs z-

(i) Tthet, the Hon'ble Tribunal be pleased to
issue direction requiring the respondents to Submit
the entire seniority list of Previous yeers, Annual
InSpections wkeports, Service Book and all record
pertains to applicunt's date of birth for perusal
ana reference.,

_(ii) That, this Hon'pble Tribunal be pleased to
issue & writ in the nature of certiorari to quash

the impugned order dated 08.10.01 (Amnexure a-8)

74



* 2 %

by which applicent haes been prematurely retired from
service,

(1ii) That, by issuance of a writ in the nature of
mandamus comaadnding the respondents to correct the
entry of date of birth of the applicant as 1541039
instead of 15.10.36 in the service record and allow
him to continue in service till 14.10.2004 on the
baSiS of right date of birth ioeo 15 0100390

(1v) That, by issuance of & writ in the nature ot

mandams comnc.ndln respondents to reinsta
gpplicant in servl e wi ?L ﬂ consecuentlczi beneflts,

arrears of pay with interest,
(v) That, by issuance of a writ in the nature of

mandamus commanding the r@s‘pondents to restore the
position 85 on 1441042001

2e The dispute in this case is that the applicant joined
the service as EMMC (ExXtra Departmental Mail Carrier) at
Barawahg Branch Office, Qulganj in the vear 1958 . A4S on
the date of entry into service his date of birth was T
15.1041939. after entry into the service the department has
recorded his date of birth as 15.10.19_3(?;. That entry was

made in the year 1994 in the inspection L:eport. Subsequently

the spplicant retired on 14410 «2001. Subsequently the
applicant came to know that his date of birth is wrongly
been entered in the seniority list as per Annexure Rel. The
cpplicant has filed this application Seeking the relief for
direction to the to the respondents to guash the order

dated 08.10.2001 (Annexure A-8) and also directing the
respondents to rectify the date of birth in the service
records and allow him to continue in service till
141042004,

is
3. The dispute in this casefregarding entry of date of
birth in the service record, c£coréing to the applicant

is
annexure a-2/ the. certificate issued by the school

éuthorities on 23.01.1985, The said certificate is not



under the seal of 4nm- the %er head of the school. The
learned counsel f£or the a@pplicant also proauced «annefure
A-3, @ copy of the Postal Life Insurcnce Certificate, where-
in the date of birth is mentioned @s 15.10+39. The said

gocument is not authentic document regarding date of birth.

4o To solve the problem regirding date of birth the
applicant has to approach the Civil Court and obtain a
decree regarding date of birth, The disputed fact regarding
date of birth cannot be decided by this Tribunal, However

the applicant will be &t liberty to @pproach the correct
forum regarding dispute of dete of birth and if he obtéins

& aqecree of his correct date of birth then the respondents
should correct the date of birth of the applicant and he
shall be entitled for all the service benefitsin pursuance
to correction of date of birth. If there is any mistake
comitted by the respondents, they shall correct that mistim
ke in pursudnce to the decree produced by the applicant, and

shall also pay all the consequential benefits of his Service,
Accordingly the said Original Application is disposed of. No

costs. —F
” N\

| Shanthappa) (MeP. Singh)
cial Mamber Vice Chairman
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